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COMPLIANCE REPORT OF JOINT COMMITTEE CONSTITUTED BY HON’BLE 
NATIONAL GREEN TRIBUNAL’S ORDER DATED 05.01.2024 IN O.A. NO. 
604/2023 HUSSAIN AHMAD VS STATE OF UP & ORS.  
================================================================ 
 
1.0 BACKGROUND: 

 
1. In reference to the grievance aroused by Mr. Hussain Ahmad, 

Hon’ble Tribunal registered the letter petition as Original Application 
and issued directions on 05.01.2024. The applicant has made 
allegation with respect to illegal mining of earth from the nearby 
agricultural field by two Brick Kilns by digging pits upto 15-20 feet 
and abandoning them as a result of which during the rainy season 
water got filled in thoseditches and five children had dawned and 
died. 
 

2. Hon’ble Tribunal vide order dated 13.10.2023 constituted a joint 
committee of CPCB, UPPCBand District Administration to visit the 
site and find out the factual position and suggest remedial 
measures. The committeesubmitted the report dated 03.01.2024 to 
the Hon’ble Tribunal observing that both the brick kilns had dug 
various pits upto the depth of 2 meters and those pits were filled 
with the rainy water and depth of the pits was not known, hence, 
accident could take place. To prevent any such accident, no 
fencing of the pit was done and no notice board was put up and 
that the said brick kilns were grossly negligent in this regard.  

 
2.0 Order dated 05.01.2024 

  Hon’ble Tribunal, after perusal of the said report directed the 
following:- 

 
“………….The said report reveals that in respect of respondent-Shri 

Ram Brick Field, The report of the committee does not indicate that 
any compensation has been paid to the family members of the 
deceased children.  
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5. Learned Counsel appearing for the State seeks four weeks time to 
obtain instructions and file report in this regard. He has directed to 
obtain instructions in respect of the criminal prosecution of the said 
respondents and the material collected in that process. 

 6. Let a fresh report be filed within a period of four weeks………..’’ 
 

3.0 Compliance of direction issued by Hon’ble Tribunal dated 
05.01.2024  

 
 District Magistrate, Muzaffarnagar nominated City Magistrate as a 

member of committee for compliance of Hon’ble Tribunal orders. In 

the above O.A. the brick kilns in question are M/s Shri Ram Brick 

Field, village Charthawal, Muzaffarnagar and M/s Maa Bhagwati 

Brick Field, Village Alipur Aterna , Block Budhana, Muzaffarnagar 

situated in Tehsil Sadar and Budhana respectively.  

 

 In compliance to the above said order, City Magistrate vide letter 

no 1200/O.A Sankhya-604/Hussain Ahmad/2024 dated 24.02.2024 

issued directions to concerned Sub Divisional Magistrates and 

Circle Officer, Police Department of Sadar and Budhana Tehsils 

directing to investigate the cause of incident and take necessary 

actions to provide compensation to the deceased families and to 

take action against the defaulters as per law. Letter of City 

Magistrate is annexed as Annexure 1.  

 
 In compliance to the letter issued by City Magistrate, 

Muzaffarnagar, Sub Divisional Magistrate, Sadar, Muzaffarnagar 

and C.O. Sadar, Muzaffarnagar submitted compliance report dated 

27.02.2024 and 29.02.2024 respectively (Annexure 2) to City 

Magistrate, Muzaffarnagar stating that directions were issued to 
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concerned Nayab Tehsildar to investigate the whole matter and 

find out if the incident comes under Natural Disaster. Nayab 

Tehsildar vide letter dated 25.07.2023 (Annexure 3) stated that 

Swati d/o Tulsidas and Priyanshu s/o Janeshwar had passed away 

by drowning on 12.07.2023 in the water filled in pits made by the 

Brick Kiln for mining activity. The family members of both 

deceased  have lodged F.I.R for death under IPC suction – 304 

and unintentional kill under SC ST act under section 3(1)(X). 

Copies of FIR in annexed as Annexure 4. As per the report of 

Nayab Tehsildar dated 26.07.2023 and Tehsildar report dated 

26.07.2023, as the family members of both the deceased had 

lodged FIR against the owner of brick kiln M/s Shri Ram Brick 

Field, hence, the incident cannot be considered as Natural 

Disaster. Thus, compensation cannot be given to the deceased 

family as per law 

 

 Similarly, 3 children were also deceased in a different tehsil of 

Budhana, Muzaffarnagar, where in M/s Maa Bhagwati Brick Field, 

Village Alipur Aterna, Muzaffarnagar had also dug pits due to 

mining activity. 3 children came to the area for playing and fell in 

the pits filled with water and drowned. Investigation was conducted 

by concerned Lekhpal and Revenue Inspector. As per the Report 

of SDM Budhana and C.O. Budhana, during the inspection, 

statement of family members of the diseased children was noted. 

As per the statement, the family members willingly did not want the 

postmortem to be conducted of any of the children. Report of SDM 

Budhana and C.O. Budhana is annexed as Annexure-5.  
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 As per the GO dated 13.10. 2022 and letter dated 10.10.2022 of 

Home Ministry, Central Government (Annexure 6 and 7 

 ) according to which compensation can be given to only those 

deceased under national disaster response funds who has 

certificate stating the cause of death and as postmortem was not 

conducted, hence, the written cause of death was not obtained due 

to which compensation could not be given under the National 

Disaster Response Funds. Letter annexed as Annexure 8. 

 The above report is put up for perusal and necessary action 
please.  
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